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IN THE C:NTRAL MOI9INISTRTIVE TRIBUNAL 

	
1ENCH 

AT HYDERaD 

rder285g 

..Rpplicant 

The °irector General Dept. of, 
 Posts, 

Dak Tar Bha.uari, Parliament Street, 
New Delhi_ho 001, 

3. The Chairman Dept. of Post 3, 
Oak Tar 6havan, Parliament Stree, 
New Delhi—lie 001. 

The Chief 0st Master General, 	- A.P., DaktaJa 	Hyd_1. 

The Post raster General, R.P., 
Northern Region, Visakhapatnam 

The Sr.Supdt of Post OfPic25 	 H Amalapuram Diun. Amalepuram_533 201. 	
H 

The SUb_Divisional Inspector (Posts), 
Amalapurem Sub Dij 	Amalapuram_sjj 201. 

S. The Director General. Dept. of Telecomrnuni_ 
	 H cations, Sanchar Shaven, New Delhi—no 001. 
	 H 

9. The Chairman, Telecommunications Board, 
Sanchar Bha'Jan, New Delhi_ho 001. 	

II 
lO.The Chief General Manager, Telecommuni 

cation5
, n.P., Door Sanchar Bavan, Hyd_1. 	 H 

	

hl.The Director, Telegraph Traffic, M.P., 	
H Vasant Vihar Compound, Abida, I-iyd1. 	
H 

12.The 5updt., Telegraph Traffic DIvision, 
Rajahmundry_533 104. 

lJ.The Assistant Superintendent, 
Telegraph Traffic, O.T.o., Amalapuram_533 201. 

....Respondents H 

Counsel for the Mppljcant 	Shrj U.R.S.flurupadarn 

Counsel for the Respondents 	Shri N.V.Ramana, Addl.CGSC 

/ 	---- 

contd. ..2. 

RYDER RBO 

.&2A2/9ni1 "A  

Voleti Krishna Mohan 6andhj 

Vs. 

The Secretary to 6out •  of Irdia, 
Ministry of Communications, 
Parliament Street, New Delhi. 
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CORAP1: 

THE HCN'BLE SHRI t4.B.GCRTHI 	MEMBER (A) 

THE HCN'OLL SHRI T.CHANZRMSEKHI1R REiJOY : 	uMo:R () 
	 — 

(Order of the 0ivn. Bench delivered by 
Hon'ble Shri M.t3.Gorthi, clamber (A) 	). 

- 	 The applicant joined Uppudi Branch rUSt Office as 

Extra Departmental Packer under Amalapuram H.O. on 27-2-79. 

He was transferred to fiumrnjdjvaram as E.D.Nessenger on 

10-10t85. 	ihile he was working at 1'lummidivaram he was 

sent on deputation to the Telegraph Branch. The Telegraph 

Branch of combined sub post office at riummidivaram was 

separated with the formation of Telecom Centre at Plummidivaram 

on 24-8-92. tjide order dt.21-8-92 the applicant was directed 

to report for dUty at Telecom Centre, Plummidivaram on 24-8-92 on 

deputatiorfasis for a period of si4nonths or until vacancy 

arises on postal side. 'Jhile on deputation on Telegraphic 

Branch the applicant was working for eight hours per day. 

While he was continua to function at Telegraphic Centre, 

he was directed to rcport Dontikurru Branch post Office as 

E.D.D.A. The applicant's contention/is that in the new post 

he would be required to work only for three hours per day 

and that this adversely effects his Career interest. His 

prayer therefore is that either be should be allowed to 

continue at the Telecom Centre or be çiven a suitable 

assignment where he could work for atleast eight hours a 

day. 



. 	
I 

A reply has ben filed by the Respondents. We Hve 

heard Shri U,R.S.Gurbpadarn, counsel for the applicant and 

Shri N.U.Ramaria, cou?sel for the flespordents at length oh 

the merits of the case as also on the points raised in the 

D1A.283/93. In the sid M... 	° prayer has been made for 

an interim relicf to the effect that the applicant shoul 

be allowed to continue  as E.U.Telegraph Messenger at the! 

Telecom Centre till the case is finally settled. 

Sri Gurupadam, bounsel for the applicant states that 

the applicant Titially working for five hours a day as E O. 

Packer and thereafter [he was working at Telecom Centre 

where he was preforming duty for eibht hours a day. With 1  

the impugmd order of his transfer to Dontikurru Branch 

Post Office ,he round that he will be required to pe?orm 

duty for three hours atday only whereas several other emplyces 

junior to him in service are given placement under Amalapu?am 

H.O., where they are performing work for more than three 

hours. He therefore feels that his transfer to Dontikurru 

k. is not iust 11 srair. 	I 

Sri N.U.Rernana, counsel for the Respondents contends 

that the applicant was sent toTeletom Centre merely on 

deputation and that he had no right to demand that he should 

continue4' to bs on depuation with the Telecom Centre. At 

it 	 Dontikurru Branch Post O1 ffico the applicant would be required 

4. 



Copy to:- 

The Socretary to Govt. 
Parliament Street, New 

The Director General, 0 
Parliament Street, New 

India, Ministry of C6mmunications, 
hi. 

partthent,of Pasts, Oak Tar Bhavan, 
elhi-001. 	- 

3. The Chairman, oopartrnerh of Posts, Oak Tar Shaven, Parliament 
Street, New Deihi-0O1. I 

4. The Chief Post [laster 

The Postmaster General 

TheSr. Supdt of Post 
201.' 

7. The Sub—Di(iisipnal Ins 
Ama lapuram-201. 

6. The Director Gonotal, 
Bhavan, New Delhi—aol. 

aneral, A.P., Oak Bhavan, Hyd—l.. 

A;p:Northarn Region, Uisakhapatnam. 

fficos, Amalapuram Division, Ama lapura 

ectcr(Posts), Amalapurarn Sub Division, 

rtment of TelecommunicatiOnS, Sa 

The Chairthan, Telecomnunications Board, Sanchar Shavan, 
New Deihi—ODi. 

The Chief General Planager, Telecommunications, A.P.Door Sancl 
- Shaven, Hyd-1. 	

j ii; The Dixectot,Te1sgraph Traffic, A.P.Uasant Uihar Compound, 
Abids, I-lyd--1. 	I 

12. 	The Suodt., Telegraph Ira?? ic Division, Rajahmundry,104. 

13, The Aaiatnt Super 
Ama lapuram-201. 

14. FIne copy to Sri. U. 
Sarojininagar, Hyd. 

is. One copy to Sri. N.V 

16. One spare copy. 

S. Gurupadam, advocate, 16-9-631/12—A 
I. 

, Addl. CGSC,'CAT, Hyd. 

F' 

ndent, Telegraph Traffic, D.T.O. 

F 
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L to perform whatever duty 

K. 
available there. 

The learned coUnsel for the applicant states that rthe 

applicant will be wilino to be placed anywhere in Rimalau— 

or more 
rem Sub—Division where there is five hours/work availablb. 

In view of this submission.and in view ofthe fact that 

there are seQëral Otters junior to him in service Uorkifl 

elsewhere in Amalapurarn. Sub Uivision are performing more 

than three hours workH  we deem it fit and prâper to dispdse 	 I 

of this application with a direction to respondents to 

I 
appoint in any available vacancy where there is work to t • s 

extent of five hours per pay. The request of the applicaht 

for continuing as Telegraph Nessahger in the Telecom Centie 

Numinidivararn is hereby rejected but it is open to the R650 _. 

L dents to kaep him theta till they eend a proper place for; 

him as directed above. 

The Uriinal AppliLati6n and the 1liscellane6us 

cation ± disposed of as indicated above. There will be no 

order as to costs. 
1 

T. 	
(T.CHANDRASEKHAR 9E0 	 CORTH 

	

Member (J)t 	 fiember (.4) 

Oated:28th June, 1993. 
Dictatod in Open Court. 

Ar 

	 avl/ 	
I 

I

[I I 	 call 



TYPED BY 	COMPARED BY 
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IN THE CENTRAL ADMINISTPTWE TRIBmgAL 

HYDEPABAD BENCH AT HYDERABAD. 

THE HON'BLE MR.4UICE V.NEELpJ RAO 
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Atted and Interim directions 
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AllO'wed. 

- Disposed of with directions 

Dismissed as Wjth&awn. 

Dismissed 

Dismissed for default. 
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